
CENTRAL ADMINISTRATIVE TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

0-A-N0-3095/2003 

Tuesday, this the 20th day of July, 2004 

Hon'ble Shri s_ K- Naik, Member (A) 

Shri G.P.Sewalia 
s/o late Shri G. S .Sewa lia 
r/o C- II/215, Satya Marg , 
C hanakaya Pu ri, 
t'lev~ De 1 h i - 21 

(By Advocate: Shri Harpreet Si ngh ) 

'~/er sus 

1 . Union of India 

2 .. 

through Secretary 
Ministry of Home Affairs 
Nort h Block, New Delhi 

The Chief Secretary 
Govt. of NCT of Del hi 
Delhi Secretariat, IP Estate 
rJ.e ~t>! De 1 hi 

(By Advocate: Ms . Jyoti Sing h) 

0 R D E R (ORAL) 

.. Applicant 

" "r~e spon dents 

He~rd the learned coun s e l appea ring for the 

par·ties . 

2 . Learned coun sel for applicant has s ubmitted that 

even though the applicant is pursuing a cri minal case 

registered agai nst him and is on bail at the mom e nt, he 

has been transferred out of Delhi to Arun achal Pradesh 

vide order dated 11.12. 2003. He further s ubmi t s that he 

was earlier pos t ed in Delhi from Goa in 1997 on thi s very 

groun d on pursuing t he c r i minal case agai nst hi m. V.! hi le 

he appreciates the accommodation provided to him by the 

respondents in fir s t posti ng him at Del hi and subsequ e nt l y 

not implementing the order of transf e r dated 11 .12.2003 

until now, he s ubm its that i t will be difficu lt for him to 

attend to his case whi ch has already reached a f inal s tage 



' 

( 2) 

if he is now made to join the pos t at Ar un achal Pradcsh 

,,,thic h i s u fa r --off place. S i nce all the p r osecution 

witnesses have been examin ed an d he does no t intend to 

prol ong the cri mi nal proceedi ngs by produci ng a ny long 

list of defence witnesses, e tc ., he s ubm1 ts t hat his 

transfer to Arunac hal Prades h s hould be deferred un til t he 

concl usi on of the cri mi nal proceedin gs agai nst him . 

3 . Learned coun sel fo r r espon dents has stated that 

the respon dents have already been con side rate on t he 

applicant a nd t ha t is IAfh y despite no stay hav i ng been 

( granted by the Tr·ibun al, t hey have not i nsist ed the 

applicant to j o i n at Arunachal Prades h fo r- t he las t mor·e 

t ha n seve n months. Howe ver, the exigencies of se rv ice now 

requi re that the app l icant s hould join Arunac hal Pradesh 

as the r e are three vacan cies. The applican t bein g a 

sen ior Super Ti me Scale offi cer s houl d reali se this and 

s hould joi n the post. 

4. Learned c oun se l for app l icant, however, s ubmits 

t hat his only l i mited prayer is tha t t he appl icant s houl d 

• not be made to joi n at Arunachal Pradesh before t he 

conclusion of the cri mi nal proceedings a ga in st hi m which 

may take a not her t wo months or so. He conte nds t hat if 

t he res ponden ts are wi ll i ng to conside r his case f o r 

deferment s ympathetically, he would fil e a r ep r esen t a tion 

for t heir considerati on a nd withdraw the pr-esent 

applica t i on . 

5. I have consi dered t he reques t of the learn ~d 

c oun se l fo r ap pli cant. In view of the s ubmissions made 
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above, if the applicant mal~.es a self-contained 

r·epresentat1on before the ,~espondents lt>Jithin a period of 

si>< ~\l eeks, the respondents should consider his 

representation within six weeks thereafter. 

6. lt.Ji th these directions, the OA is disposed oi' . 

( ) 

,/sunil,/ 




